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ORDER  

 
We have specifically directed the State Commission in Appeal no. 197 of 

2013 as well as in Appeal nos. 196 and 199 of 2013 to appear through a 

Counsel to give some clarifications in some aspects. It is noticed that the written 

submissions have been filed in Appeal nos. 196 and 199 of 2013. No written 

submissions have been filed in Appeal no. 197 of 2013. When the matter has 

been taken up today at the Chennai Circuit Bench, the State Commission has 

not been represented either by a Counsel or an Officer. It is very unfortunate to 

notice that the State Commission has not given due respect to the orders of this 

Tribunal.  

So, post the matter for further hearing tomorrow i.e. on 13.03.2014 at 

Chennai Circuit Bench.

  

  If the State Commission does not represent before this 

Tribunal tomorrow, it will be constrained to impose costs and pass further orders 

as deemed appropriate regarding the conduct of the State Commission.  

 
   (Rakesh Nath)                    (Justice M. Karpaga Vinayagam) 
Technical Member                Chairperson 
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